
J&K PCC

Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gm ail. com
membersecretarylkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Consuttant Judicia[,
Hon'ble National Green Tribunal,
Principal Bench,
New Dethi.

No: JKPCC/NGT/O 4241 ot 2021/2511163 Date:- ll -12-2025

Sub:-Repoft on behatf of Jammu and Kashmir Potlution Controt
Committee pursuant to Hon'ble National Green Tribunat, order
dated 25-09-2025 passed in OA No. 241 ot 2021 titted Raja
Muzaffar Bhat vs. Union of India & Ors."

Sir,

ln comptiance to the directions of Hon'bl.e National Green Tribunat,

Principat Bench, New Dethi order dated 25-09-2025 passed in OA No.241

of 2O2l titted Raja Muzaffar Bhat vs. Union of lndia & Ors.", the report of

the J&K Pottution Controt Committee is submitted herewith.

!t is therefore, requested that the report may kindty be taken on record

and ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Encl:- As Above.
l

/-Y,l-''
(Dr. R. G$ninath) IFS

Member Secretary
J&K PCC
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 241 of 2O2l

Ba kero nd: -

The Hon'ble National Green Tribunal (NGT) was pleased to pass
following directions vide its order dated zs-og-zozs in the o.A No.
241/202L operative part of which is as under: _

"Member Secretary /&K4CC has submitted that action for
imposition of enuironmentar compensation wiil be taken against
these municipal councirs and action taken report wirt be fired within
six weeks'!

Status Report:

In compliance to the aforesaid order of Hon,ble National Green
Tribunal issued on dt. zs-og-zoz, in oA No. 241 ofzo.t,the report of
the J&K Pollution Control Committee is as follow:

7. That Deputy CommissioneL Srinagar was requested vide this
offi ce N o. IKpCC/Sc./OA _ 24 1. / 20 2 4 / 1 408 _ 1, I ; date d: 28.t0.2025
to get the levied Environmental Compensation by J&K pCC vide
order No. 33 lKpcc of 2024; dated: 19.10.2024 be recovered

IN THE MATTER OF Raja Muzzafar Bhat V/S Union of India
and Ors.

Report on behalf of fammu and Kashmir pollution controrcommittee pursuant to Hon'ble National Green Tribunal order
13t"9- 25_-O9-,O2S passed in O.A No. Z4\-202t titled ,,Raja frrur"mr.
Bhat V/s Union of India and Ors,.,,
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from the Commissioner Municipal Corporation Srinagar (Copy
enclosed as Annexure 1).

That Deputy Commissioner Budgam was requested vide this
office No. JKpCC/Sc./OA -Z4t / ZOZ 4 / 1.40 4 _ 07 ; dated: 28.70.2025
to get the levied Environmental Compensation by J&K pCC vide
order No. 31 JKpcc of 2024; dated: 30.09.2024 be recovered
from the Executive Officer, Municipal Council Budgam (Copy
enclosed as Annexure 2).

That Deputy Commissioner Budgam was also requested vide
this office No. fKpCC/Sc./OA_247/2024/t400_03; dated:
28.10.2025 to get the Environmental Compensation levied by
I&K PCC vide order No.32 |KpCC ofZ0Z4; dated:30.09.2024be
recovered from the Executive Officer; Municipal Committee
Chadoora (Copy enclosed as Annexure 3).
That Regional Director I&K pCC Kashmir was requested vide
this office No. IKpCC/Sc./OA _24t/ZOZ4/ZS/1,560; 

dated:
75.17.2025 to share updated status of Solid Waste Management
in Municipal council Budgam, Municipal committee chadoora
and Municipar corporation Srinagar and Environmental
Compensation formats for levying of EC in respective local
bodies. (Copy enclosed as Annexure 4).
That Regional Director J&K pCC Kashmir submitted its reply
vide No. PCCIRDK/LS (N GT) / ZO2S / 73 40 _ 42; dated: OS.!2.2025
(Copy enclosed as Annexure 5).

Highlights of the report are summarized as under:
i. Status of Solid Waste Management at Achan landfill site

Srinagar Municipal Corporation

a) Cell No. 1 and 3 were found fully capped while Cell
No. 2 is currently in use and is heavily over

2

3

4

5
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burdened. The construction of 4tt Cell has been

halted due to ongoing bio-mining project.

b) Leachate generated from the landfill cells is being

collected in Leachate ponds at multiple locations.

Howevel, the leachate treatment plant is non-

functional which can lead to ground water

contamination and foul odour.

c) The composting plant was found non-operational

and no waste segregation is being carried out

despite installation of segregation plant at the site.

d) The weighing bridge is operational and is used for

weighing vehicles, transporting waste.

e) Bio-mining project is still under consideration. No

mechanical segregation or composting activity is

being carried out at the dumping site.

Status of Solid Waste Management in Municipal Council

Budgam

a) Waste generated/collected by MC Budgam is being

transported to the new dumping site at Pallar

Lakhripora which has been put in operation in

November 2024.

b) At the Pallar waste dumping site, composting pits

have been constructed and manual sorting is being

done.

c) The requisite machinery viz., mechanical

segregator, shredder and incinerator has been

installed but there is no electricity supply as yet.

d) No Leachate treatment facility has been provided so

far.

n.
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e) No fencing of acquired site has been done so far.

iii. Status of Solid Waste Management in Municipal

Committee Chadoora

a) The waste generated/collected is being transported

to the dumping site at Hayatpora Nagam.

b) The composting pits and requisite machinery like

shredder and mechanical segregator have been

installed.

c) No Leachate treatment facility has been provided so

far.

d) No fencing of acquired site has been done so far.

6. That Show cause notice for levying of EC has been issued to the

Commissioner SMC vide this Office No. JKPCC/NGT/(OA
241 / 2021) / 202 5 /3 5 S -3 5 9; dated: 1O.I2.ZOZ5 (Copy enclosed

as Annexure 6).

7. That Show cause notice for levying of EC has been issued to the

Executive Officef, Municipal Committee Chadoora vide this

Office N o. IKPCC/NGT/ (OA z4t / zozt) / \OZS / 3 65_ 3 69; dated :

10.12.2025 (Copy enclosed as Annexure 7).

8. That Show cause notice for levying of EC has been issued to the

Executive Officec Municipal Council Budgam vide this Office No.

lKpcc/NGT/ (OA 241/2021) /2025 /360_364; dated: 70.72.202s
(Copy enclosed as Annerure g).

9. That Action Taken Report has been submitted by Mission

Director (SBM 2.0) vide No. MD/SBM/U/2025_26/t867_68;

dated : 09. 1 2.2 02 5 (Copy enclosed as Annexure 9).

Highlights of the Action Taken Report submitted by Mission Director
(SBM 2.0) are summarized as under:
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Budgam

a) Patawaw Village Dumpsite

o ULB Budgam does not have any dumpsite at
Patawaw village location. Historically, no waste has

been disposed at this site by the ULB.

b) Mamath Village Dumpsite

o Dumping of Municipal Solid Waste at this location

has been discontinued 3 years ago. The legacy

waste has been collected and transported to
Municipal Committee Tral for Bioremediation and

the site is being redeveloped as a public park at a
cost of Rs. 32.92lakh in near future.

o No leachate discharge is observed at present and

proper layering and compaction of the reclaimed

site has been carried out.

c) Boundary wall DpR has been requested from pWD (R&B).

Additionally, DpR amounting to Rs. Z.SZ lacs for
biofencing has been accorded Administrative Approval.

d) MSW Processing

The entire 6.1 TpD waste generated daily in Budgam is

being processed at pallacs TpD MRF for dry/reryclable
waste is operational, 16 composting pits of 3 TpD capacity
are functional. There is no accumulation of daily waste of
3TPD in existing 800 MT of legacy waste.
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Chadoora

a) All waste generated at Chadoora is being processed at the

existing SWM facility, which has adequate capacity.

b) DPR for chain-link fencing ofthe processing site has been

prepared and forwarded for tendering.

c) Source segregation is being promoted through IEC

activities and for the operation of compost pits and MRF

scientifically, outsourcing to private agency is being done.

Srinagar

a) Leachate Management

A 300 KLD leachate treatment pond is under

construction for treatment by Bio enzymatic method.

b) MRF Operations

The MRF facility has been made operational and

tendering for O&M by private players through Srinagar

Municipal Corporation has been initiated.

c) Legary Waste processing

Work on Bioremediation of 11 Lakh tonnes of legacy

waste has commenced at the site.

Prayer:

In the premises, it is therefore respectfully prayed that the report
may kindly be taken on record before the Hon,ble National Green
Tribunal for consideration.

Dr. R. inath, IFS
Member Secretary
I&K PCC
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Anne* - )

Parivesh Bhavan, Forest Comptex
Transport Nagar, jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail,com
membersecretaryjkspcb@gmail.com

0191 - 2472881.2476925

WTSA
NEW DELHI zO?.Ii

Deputy Commissioner,
Srinagar.

No. IKPCC/Sc./oA-241/2024/H08-tl Date:{3- 10-2025

Sub: Levying of Environmental Compensation upon Commissioner Srinagar Municipal
Corporation.

Ref: - | KPCC/LSI /NGT / (O.A.2 4 t / 202 L) / t37 - 142 dated rs - ro -2 02 4

Sir,
Please refer to the subject and reference referred above. In this connection, I am to

convey that Environmental Compensation to the tune of Rs. 41.,47,61,000/- was imposed

upon Commissioner SMC vide Order No. 33 IKPCC of 2024 dated 1"9-LO-2024 for violation

of Solid and liquid Waste Management Rules, 20L6.A time period of 30 days was provided

to SMC for deposition of the said amount in the EC Fund Account No. 0023405 1000001 of

J&K Bank of J&K PCC, but the said amount has not been deposited with I&K PCC, so far even

after lapse of the 30 days time period provided for deposition of EC as on 30-L0-2024.

In this connection, it is requested to kindly get the levied Environmental Compensation

recovered from the Commissioner Municipal Corporation Srinagar, as an Arrears of Land

Revenue and get the same deposited in the online Environmental Compensation Fund

Account No. 00234051000001 of the J&K Pollution Control Committee with J&K Bank

Yours faithfully,

n
l-l---

^ 
(Dr.R.Goflinath) IFS

.j!&Iember Secretary

Copy to:-

L. Commissioner/Secretary to Government, Housing & Urban Development Department,

Civil Secretariat, Jammu/Srinagar for favour of kind information.
2. Regional Director, Kashmir for information & follow up.

3. Commissioner, Srinagar Municipal Corporation for information and needful action.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail com
membersecretaryjkspcb@gmail com

0191 - 2472881,2476925

: t#tlft

Ann e*-L

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 1gO 006

Sitk Factory Road
Rajbagh, Srinagar, 190 009

Deputy Commissioner,
Budgam.

No. IKPCC/Sc./OA-241./ZOZa/\o1- of Dare:A8- 1g_ZOZ;

sub: Levying of Environmental compensation to the Executive officer, MunicipalCouncil, Budgam.
Ref:- fKpcc/LSI/NGT / (O.A.241 /2021) / 127 -r3tdated 30-0s-2024

Sir,

Please refer to the subject and reference referred above. In this connection, I am to
convey that Environmental compensation to the tune of Rs. 322.176t lakh was imposed
upon Executive officer, Municipal council, Budgam vide order No. 3L lKpcc of ?024dated
30-09-2024 for violation of Solid and liquid waste Management Rules, 2016.A time period
of 30 days was provided to sMC for deposition of the said amount in the EC Fund Account
No' 00234051000001 of l&K Bank of f&K PCC, but the said amount has not been deposited
with I&K PCC' so far even after lapse of the 30 days time period provided for deposition of
EC as on 30-10-2024.

In this connection, it is requested to kindly get the levied Environmental compensation
recovered from the Executive officer, Municipal council, Budgam, as an Arrears of Land
Revenue and get the same deposited in the online Environmental compensation Fund
Account No' 00234051000001 of the J&K Pollution control committee with f&K Bank

Yours faithtully,

Il+-)'
(Dr.R.Qppinath) rFS

$ Member Secretary

Copy to:-

1' commissioner/Secretary to Government, Housing & Urban Development Department,civil Secretariat, Jammu/Srinagar for favour of kiid information.2' Regional Director, Kashmir for"information & foilow up.3' Executive Officer, Municipal committee, Budgam for information & necessary action.
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Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

za
J&K PCC !$

\{g
LiTE
Lifestyie for
Environment

Deputy Commissioner,
Budgam.

No. fKPCC/Sc./oA-24L/2024l lYaO-03 Date:{8 - 10-2025

Sub: Levying of Environmental Compensation to the Executive Officer, Municipal
Council, Chadoora, Budgam.

Reft - IKPCC/LSI/NGT/(o.A.247 /202t) / r32-L36 dated 30-09-2024

Sir,
Please refer to the subject and reference referred above. In this connection, I am to

convey that Environmental Compensation to the tune of Rs. 14L.43lakh was imposed upon

Executive Officer, Municipal Council, Chadoora, Budgam vide Order No. 32 IKPCC of 2024

dated 30-09-20?4 for violation of Solid and liquid Waste Management Rules, 2016. A time

period of 30 days was provided to SMC for deposition of the said amount in the EC Fund

Account No. 00234051000001 of f&K Bank of J&K PCC, but the said amount has not been

deposited with f&K PCC, so far even after lapse of the 30 days time period provided for

deposition of EC as on 30-1,0-2074.

In this connection, it is requested to kindly get the levied Environmental Compensation

recovered from the Executive Officer, Municipal Council, Chadoora, Budgam., as an Arrears

of Land Revenue and get the same deposited in the online Environmental Compensation

Fund Account No.00234051000001 of the f&K Pollution Control Committee with f&K Bank

Yours faithfully,

I
LL:,z'

(Dr.R.Gopfiath) IFS

,)Member SUcretary
Copy to:-

1. Commissioner/Secretary to Government, Housing & Urban Development
Department, Civil Secretariat, Jammu/Srinagar for favour of kind information.

2. Regional Director, Kashmir for information & follow up.
3. Executive 0fficer, Municipal Committee, Chadoor, Budgam for information &

necessary action.
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail. com
membersecretaryikspcb@gmail.com

0191 -2472881,2476925

//rax pcc\ (1,ffi)wNZ \tY
t]TE
Lifestyle for
Environment

Neetu Sharma t5 ll

PrincipaI Scientific Officer
J&K PCC

Parivesh Bhavan, Forest corp&*Q+- Y
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

1ro"

RegionaI Director,
J&K Pottution ControI Committee,
Kashmir.

No.: JKPCC/Sc./OA 241-2021 l25l t 560 Date: 15 -11-2025

Sub: O.A No.24112021 titled Raja Muzaffar Bhat V/s MoEF.
Ref: Hon'ble NGT order dated 25.09.2025.

Sir,

Ptease refer to the subject and reference cited above. ln this connection, I am directed

to convey that Hon'bte NGT has issued fottowing directions in the matter of O.A No.241/2021

tit[ed "Raja Muzaffar Bhat V/s MoEF."

"Reportof the jointcommittee dated 24.09.2025 clearly mentionsthe non-compliance of

the Solid Waste Management Rules, 2016 and violations by concerned municipal councils.

Member Secretary, I&KPCC has submitted that action for imposition of environmental

compensation will be taken against these municipal councils and action taken report will be

filed within six weeks."

As such, I am directed to request you to share updated status of sotid waste management

in Municipal Council Chadoora, Municipal Councit Budgam and Municipal Corporation

Srinagar by or before 25.11.2025. Besides you are atso requested to share Environmental

Compensation formats atong with period of viotation after telying of EC in respect of the

foll,owi ng LocaI Bodies.

1. Municipal Council Chadoora- EC Levied vide order No.32 JKPCC of 2024; dated:

30.09.2024.

2. Municipal Council Budgam- EC tevied vide order No. 31 JKPCC of 2024; dated:

30.09.2024.

3. Municipat Corporation Srinagar- EC levied order No. 33 JKPCC ot 2024; dated:

19.10.2024

Yours faithfutty,

b"

v#)J
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Anne r^- {

Jammu and Kashmir porution contror committee
i?';:Ai,Xi,i'fl rlxf,: j,:ffi [Hllf;lffi f:g,Xf,i$,,*;---

Iel - 0t9t-24769i7; rnal - fiiertor$€crdaryl.spcb&rndfsn
The Cornmissioner,
Srinagar Municipal Corporatiou,
Srinagar.

NoJKpcclNGr/(oA z4r/zozt)/zozs7/3!.(-- 3;ti Dared: fa-rr-ror5
subject Notice for Levying of Environmental compensation for violation ofMunicipal $olid Waste Rules, 2016.

whereas' on account of persistent reports about illegal, unscientific anduntreated handiing and disposal of the solid waste generated from the srinagar city atAchan syedpora land fill site by srinagar Municipar corporation, srinagar is beingdisposed off in violation to solid waste Management Rules,zor6 and;
whereas' the unscientific and illegal dumping of municipal solid waste is inblatant violations of laws and in brazen defiance of the directions of the Hon,bre NGT ino'A' No' z4t/zozt titled Raja Muzaffar Bhat versus Ministry of Environment & Forest(MoErl & Ors. and;

Whereas, you have applied for Consent to Establish (Fresh) CTE (F) for the landfillsite at Achan of the Jammu and Kashmir poltution control committee, as warrantedunder section z5/26 of the water( Prevention and control of pollution) Act, tg74 and,Section zr of the Air (prevention and Control of polution) Act, rggr; and
whereas' fresh inspection was conducted by the Divisional officer, pollutioncontroi comrnittee' srinagar at landfi[ site, reported that srinagar Municipalcorporation is presently in operation without consent from the Jammu and KashmirPollufion control commiftee, besides arso reported that the Leachate rreatme,,t ptantinstalled by the srinagar Municipal corporation, srinagar at the laud fiII site was foundnon functional and forwarded the report along with EC format to Regional Director, pccKashmir for levying of Environmenhl compensafion vide retter No. rffcclDo/sgr/Ec_format/2s /+6SA dated o3-tz-2o25i and;

Whereas, Regional Director, pollution Control Committee, Kashmir endorsed therecommendations of the Divisional officer, po,ution control cornmiftee srinagar and
submit the Environmental Compensailon Format, and accordingly recommended forIevying of Environmentar compensation to srinagar Municipal corporation, srinagarvide Ietter No. pcc / RDI( / tslhr6T'; l eoz5/t340_42 dated 05_12-2025 and;
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whereas, accordingly case was forwarded to Technical Advisory committee (TAc)
constituted by the JK Pollution Control Committee for expert assessment and evaluation
of Environmental compensation, which recommended levying of Environmental
compensation in respect of rz5 TPD of solid waste for a period of 264 days (w.e.f. rr-
o3'2o25 to 3o'u-2o25 i,e the date of submission of EC format by t}e Divisional Officer
Pollution Control Committee, Srinagar) amounting to Rs.3S1.g6/= lalchs (Rupees Three
Crore fifry One Lacs and Ninety Six Thousand
with the guidelines framed in this behalf.

ody), as worked out in accordance

whereas, in terms of Hon'ble NGT directions and rules governing the subject, it is
proposed to proceed legally against you and impose Environmental compensation as per
the guidelines of central Pollution control Board, Government of India, duly approved
by Hon'ble Nationar Green Tribunal for such violations.

Now, therefore, take this notice and show cause within r5 days from its issuance
as to why:

il' Environmental compensation proposed and recommended by the TechnicalAdvisory committee of J&I( Pollution control committee amounting toRs'35r'96/- lakhs (Rupees Three crore rifry one Lacs and Ninety sixThousand only) on the basis of Polluter pays, principle (ppp) in terms ofdirections of the Hon'ble National Green Tribunal be not levied upon you.ii)' You may not be prosecuted under Environment (protection) Act 19g6 for violationof Solid Waste (Management) Rules zo16.

In the event, no tenable response is received within the notice period, the order
for levying of Environmental compensation as per prescribed guidelines will become
imperative along with initiation of prosecution proceedings in coufi of Iaw against you
without further notice.

As Approved by the Competent Authority. 
A,' ,.j-b/-

(Dr. R 6q$inath),rFS

Encl; EC Calcuration sheet Mernbertecretary,

copy to the:- 
v" v"!vr 

E! 
J&K PCC'

i)' Deputy commissioner/District Magistrate, srinagar for information .ii) 
ffilf:i,Xctor' Poliution control committee, Kashmir for information and

iv) I/c Nodal officer, NGT, J&K Pollution control commiftee, Jammu for information.v) 
::::r#:jf;: 

poflution conrror committee, i"tr,"e* io. inror*ation and
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6
As per approved formula for levying Environmental compensation under polluter pays, principle in o.A. No. 593/2017 by
:[H;liIXIJiH.ll;18t08/201s' in a case titled Parvavaran suraksha samiti & Anr. v/s, union or rndia &ors.,

Where; waste quantity is in Tons per Day (TpD)

lT"TlH-::f:;,fiil:::lili: vioratiqn committed bv srinagar Municipar 
",.r,.,no1; 

:.::::;t:?*^" ,

Environmental Compen sation Capita I Cost Factor Ma
day waste eration

rginal Average Cost for Waste Management x (Pergen Per day waste disposed as th Rules)o&M Cost (Per
per + o&M Cost Factor x Marginal Ax day waste generation Per d waste disposed

verage

took place +
ay as per the Ru les) x Number of days violationEnvironmental Externality x N

Population of Srinagar City I l.93Lacs, as per census 2011.

A)

b)Current estimated population

a) Class of the City Million-plus city

15.50 Lacs

B) Quantify of Solid waste generation (As per Annual report of SMC, Srinagar)

520 TPI)

c) Quantity of Waste
SWM Rules,2016.

disposed as per

(As per report of Joint committee constituted by Hon,ble National Green Tribunar vide order
dated l5-05-2024 in O A no. 543 of 2024)

125 TPD

D)
No. of days of violation (N)

(with effect from r r.03.2025* to 30.1 r.2025 i.e.the date of submission of ECformat by D.O. pCC, Srinagar)

264 days

E) Capital Cost Factor 0.1
(As of theper "Report CPCB in-house Committee on forMethodology EnvironnrentalAssessing

andCompensation Action PIan to Utilize the Fund')
F) O&M Cost Factor

Methodology for Assessing Environmental

1.0
(As of theper "Report CPCB in-house Committee on

and to Utilize the
G) Marginal Average Cost for Waste

Management
6.13

on Mcthodology for
tn(calculated the instant ascase, "Reportper CPCBofthe in-house CommittceEnviromlental and Action Plan to Utilize the

H)
Marginal Average O&M Cost 0.0008

on Methodology for
tn(calculated instantthe ascase, per theof'R.eport CPCB in-hduse Committee

and Action to ther) Environmental externality

(As per'Report of the cpcB in-house. committee on Methodorogy for Assessing EnvironmentarCompensation and Action plan to Utilize the iil,t" '-**

0.I

Environmental Compensation :351.96 Lacs

:0.1x6.13 x(520 -125)+ 1.0 x 0.0008x (520 -I 2s) x 264 + 0.10x264

TAC) -bfu(Convin-or TAC)

-sL 0 \
(Member

i\-"t
TAC)(lVlember TAC)

(Head TAC)
,7

;!
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A,'n el, - 1

Jammu and Kashmir Pollution Control Committee
Parivesh Bhavan, Forest Complex ll Silt< Factory Road
Transport Nagar, Jarnmu, 180 006 ll Rajbagh, Srinagar, 190 008

Tel - 0191-2476927; mail - m€mbsrsecretarylspcb@gruil.com

The Executive 0fficer,
Municipal Committee Chadoora,
District-Budgam.

NoJKPCCINGTI(O.A 24t / zozt) / B d{= Z6f Dated: fc * /X^ }.I-
Subject Notice for Levying of Environmental Compensation for violation of

Municipal Solid Waste Rules, zor.6.

Whereas, on account of persistent repofts about illegal, unscientific and

untreated handling and disposal of the solid waste generated from r3 Wards and

transported to dump site at Hayatpora Nagam by the Municipal Committee, Chadoora-

District Budgam is being disposed off in violation to Solid Waste Management

Rules,zor6 and;

Whereas, the unscientific and illegal dumping of municipal solid waste is in
blatant violations of laws and in brazen defiance of the directions of the Hon'ble NGT in

O.A. No. z4t/zozt titled Raja Muzaffar Bhat Versus Ministry of Environment & Forest

(MoEf) & Ors. and;

Whereas, fresh inspection was conducted by the Divisional Officer, Pollution

Control CommifLee, Budgam, reported that neither Municipal Committee, Chadoora

District Budgam has applied for Authorization granted under Solid waste Management

Rules, zo16 from the J&K Pollution Control Committee nor installed the teachate

Treatment facility at the dump site of Hagatpara Nagam, and forwarded the report along

with EC format to the Regional Director, PCC Kashmir for levying of Environmental

Compensation vide letter No. JKPCC /D0lBid/zoz\/499 dared oz-tz-zazs; and;

Whereas, Regional Directoq Pollution Control Committee, Kashmir endorsed the

recommendations of the Divisional Officer, Pollution Control Committee Budgam and

submit the Environmental Compensation Format, alongwith recommendation for

levying of Environmental Compensation to Municipal Committee Chadoora -District

Budgam vide letter No. PCC / RDK / LS(Ncr) / zoz5/t34o-42 dated os-tz-zozs and;

Whereas, accordingiy case was forwarded to Technical Advisory Committee (TAC)

constituted by the JK Pollution Control Committee for expert assessment and evaluation

of Environmental Compensation, which recommended levying of Environmental

-,
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? compensation in respect of o.5 TPD of solid waste for a period of 5zg days (w.e.f.
ao-o6-zoz4 i.e, date of issuance of first legal notice on 3o-11-2ozs upto the date of
submission of EC format by Divisional officer Pollution control committee Budgam )
amounting to Rs'9.12/= Iakhs (Rupees Nine Lace T\relve rrrousand only), as worked
out in accordance with the guiderines framed in this behalf.

whereas, in terms of Hon'ble NGT directions and ruIes governing the subject, it is
proposed to proceed legally against you and impose Environmental compensation as per
the guidelines of central Pollution control Board, Government of India, duly approved
by Hon'ble National Green Tribunar for such viorations.

Now, therefore, take this notice and show cause within 15 days from its issuance
as to why:

i)' Environmental compensation proposed and recommended by the Technical
Advisory committee of J&K Pollution confrol committee arnounting to Rs.g.re/=
Ialchs (Rupees Nine Lace TWeIve Thousand only) on the basis of polluter pays,
Principle (PPP) in terms of directions of the Hon'ble National Green Tribunal benot levied upon you.

ii)' You may not be pro$ecuted under Environment (protection) Act 19g6 for violation
of Solid Waste (Management) Rules zo16.

In the event, no tenable response is received within the notice period, the order
for lerrying of Environmental compensation as per prescribed guidelines wiII become
imperative atrong with initiation of prosecution proceedings in court of law against you
without fufther notice.

As Approved by the CompetentAuthority.

Encl: EC Calculation Sheet
(Dr. R nath),IFS

Copy to the:-

Member
JKPCC.t

i]' Depury commissioner/District Magistrate, Budgam for information _ii)' Regional Director, Pollution control committee, Kashmir for information andfollow up action.
i ii)
iv)

I/c Nodal officer, NGT, J&K Pollution control cornmittee, Jammu for information.Divisional officer, polrution contror commiftee, chadoora, Budgam-DistrictBudgam for information and necessary action.
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to

The approved formula for levying Environmental compensation under, polluter pays' principle in o.A. No. 593/2017 bythe Hon'ble NGT order dL 2810812019, in a case titled Paryavaran suraksha samiti & Anr. v/s union of India &ors., isas given below:-

here;

nEnviro mental sationCompen Rs. 2.4 Gen(Waste eration steWa asDisposed the +per 0. 20Ge Rules)n (Wasteeration Wa ste asDisposed ht eper Ru x +Nes) Ma nal ofCostrgi Environmenta Extern xality (WasteGenerati, n Waste asDisposed the Ru xper les Nr)

W steWA ua nt sq Tonsnty Per Day (rPD
N ts no. of of fromviolation datethe of issuance firstof notice

The status of MSW generation and violation committed by Municipal committee chadoora(J & K) with regard toimproper and unscientific waste management, as per different reports is as under: -

Population of Chadoora Town

(as
6422

census oflndia 201A)
Class of the City/ Towni Block Class V Town

B) Quantity of Solid waste generation
(As per Annual Report submitted by Municipal committee, chadoora)

0.5 TPD

c) Quantity of Waste
SWM Rules, 2016.

disposed as pei

(As per EC format submitted by D.O. pCC, Budgam)

O TPD

D) Solid_ Waste Management Capacity
Gap (TPD) 0.5 TPD

(E)
No. of days of violation (N)

528 days

(witheffectfrom20.06.2024i.e.dateofissuanceoffirstregarnotice 
to30-fi-2025i.e. the date of submission of EC format byD.O. pCC Budg;)

(F)
Marginal Cost of

Environmental Externality (Lacs Rs.
Per Day)

Calculated
0.00007s

(G)
Minimum Value of
Externality (Lacs Rs. per Day)

Environmental 0.01

for Assessing
(As of theper "Report CPCB Committeein-house on Methodology
Environmental and PlanAction to Utilize the

Environmental Compens ation
(Lacs Rs.)

: 1.2 + 5.29 + 2.64

= 9.l2Lacs

:2.4 (0,5 - 0) + 0.02 (0.5 _ 0) x528 +0.01 x(0.5-0)*528

TAC) (Member TAC)
- sd,

(Member TAC) (Member
/O*/

I"J" t"l
(Head TAC) 6d

(Convenor TAC)

(Lacs
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Annet- I

Jammu and Kashmir pollution Control Committee
Parivesh Bhavan, Forest Comptex ll Sitt< Factory Road

''""*[f;fi '#i,T#; liffiJffi ild#ffi '. 
1 so oos

The Executive Officer,
Municipal Council Budgarn,
District Budgam.

NoJKpcc/Ncr/(oA z4tlzozt)trrrs /&1, f - Z {q 
Dated: lO ' / 

'^ 
--> \'

Subject Notice for Levying of Environrnental Compensation for violation of
Municipal Solid Waste Rules, zo16.

Whereas, on account of persistent reports about illegal, unscientific and
untreated handling and disposal of the solid waste generated from 13 Wards and
transported to new dump site at Pallar Lakripora- District Budgam by the Municipal
Council Budgam is being disposed off in violation to Solid Waste Management
Rules,zor6 and;

Whereas, the unscientific and illegal dumping of municipal solid waste is in
blatant violations of laws and in brazen defiance of the directions of the Hon,ble NGT
in O.A. No. z4tlzo21 titled Raja Muzaffar Bhat Versus Ministry of Environment &
Forest (MoEF) & Ors. and;

Whereas, fresh inspection was conducted by the Divisional Officer, pollution
Control Committee, Budgam, reported that neither Municipal Council, Budgarn has
applied for Authorization granted under Solld waste Management Rules, zo16 from
the J&K Pollution Control Committee nor installed the Leachate Treatment facility at
the new dump site of Pallar Lakripora - District Budgam and forwarded the report
along with EC format to the Regional Director, PCC Kashmir for levying of
Environmental Compensation vide letter No. JKPCCIDA/Bid/zozS/4gg dated oz-12-
zoz5; and;

Whereas, Regional Director, Pollution Control Comnrittee, Kashmir endorsed
the recommendations of the Divisional Officer, Pollution Control Committee Budgarn
and submit the Environmental Compensation Format, alongwith recommendation
for levying of Environmental Compensation to Municipal Council Budgam vide
letter No. PCC / RDK / LS(Ncr) / zazs/r34o-42 dared o5-r2-2o25 and;

lVhereas, accordingly case was forwarded to Technical Advisory Committee
(TAC) constituted by the JK Pollution Control committee for expert assessment and
evaluation of Environmental Compensation, which recommended levying of
Environmental .o*ptnrution in respect of 6.2 TPD of soiid waste for a period of 5zg
days (w.e.f . zo'o6'zoz4 i.e, date of issuance of first legal notice on 30-11-2025 upto
the date' of submission of EC format by Divisional Officer pollution Control

t
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rr Committee Budgam ) amounting to lts.tl3.og/= lakhs (Rupees One Crore Ttrirteen
lac and Nine Thousand only), as worked out in accordance with the guidelines
framed in this behalf.

Whereas, in terms of Hon'ble NGT directions and rules governing the subject, it
is proposed to proceed legally against you and impose Environmental compensation
as per the guidelines of central Pollution Control Board, Government of India, duly
approved by Hon'ble National Green Tribunal for such violations.

Now, tlerefore, take this notice and show cause within 15 days from its
issuance as to why:

i)' Environmental Compensation proposed and recommended by the Technical
Advisory Committee of J&K Pollution Control committee amounting toRs'u3.og/= Iakhs (Rupees one crore Thirteen lac and Nine Trrousand
only) on the basis of Polluter Pays' Principle (ppp) in terms of directions of
the Hon'ble National Green Tribunal be not ievied upon you.ii)' You may not be prosecuted under Environment (protection) Act 19g6 for
vioration of solid waste (Management) Rures zot6.
In the event, no tenable response is received within the notice period, the

order for levying of Environmental compensation as per prescribed guidelines will
become imperative along with initiation of prosecution proceedings in court of law
against you without further notice.

As Approved by the Competent Authority.

Encl: EC Calculation Sheet

A

k*""-
(Dr. R Gofrihath),IFS
Member Sbcretary,( lxpcc.

Copy to the:- \-
i]' Deputy commissioner/District Magistrate, Budgam for information .ii) Regional Director, Pollution control committee] Kashmir for inforrnation andfollow up action.
iv) I/c Nodal officer, NGT, J&K pollution control committee, Jammu for

information.
v) Divisional officer, Pollution control committee, Budgam for information andnecessary action.
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Endronmental ComDensation to be levied for imnroper and unscientific management of Solid Waste
. bY MuniciDal Council Budeam(J&K) in violation of Solid Waste Manaeement Rule.. 2016

The approved formula for levying Environmental Compensation under' Polluter Pays, principle in o.A. No. 593/2017 by
the Hon'ble NGT order dt.28108/2019, in a case titled Paryavaran Suraksha Samiti & Anr. V/s Union of India &Ors., is
as given below:-

The status of MSW generation and violafion committed by Municipal Council Budgam(J & K) with regard to
improper and unscientific waste management, as per different reports is as under: -

Environm enta Compensati on (Lacs Rs.) 2 .4 (waste Gene ratio n Waste D isposed as f the Ru les) + 0.02 (Wastepe
Generation - Waste Disposed as per the Rules) x N + Margina
Generation - Waste Disposed as per the Rules) x t\

Where; waste quantity is in Tons per Day (TpD)

Cost of E nvr ron menta Externa lity x (waste

N is no. of of violation from the date ofissuance offirst notice

Population of Budgam Town 12,773
per census ofkrdia 201 1)

A)
Class of the Cityi Town/ Block Class [V Town

B) Quantity of Solid waste generation 6.2 TPD
(As per Annual Report submitted by Municipal Council, Budgam)

c) Quantity of Waste disposed as per
SWM Rules,2016.

() TPD

(As per EC format submitted by D.O. pCC, Budgam)

D) Solid Waste Management Capacity
Gap (TPD) 6.2 TPD

(E)
No. of days of violation (N)

528 days

(with effect from 20.06.2024i.e. date of issuance of first legal notice to 30-l l-2025
i.e. the date of submission of EC format by D.O. PCC Budgam)

(F)

Calculated Marginal Cost of
Environmental Externality ([,acs Rs.
Per Day)

0.00093

(G)
Minimum Value of Environmental
Externality (Lacs Rs. Per Day) CPCBof the -house1n onCommittee"Report for(As per Methodology Assessing

Environmental and PlanAction Utilizeto the

0.01

Enviro nmental Compensation
(Lacs Rs.)

=2.4(6.2-0)+0.02(6.2-0)r 528 + 0.01 x (6.2-0)x528
:14.88 +65.47 +32.74

: 113.09 Lacs

rAC) (N{ember TAC)
-g

(Member TAC) ,rN* (Convenor TAC)

b,l}',ffiPt
--(M
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Anncr - 1

e,

"l"he enrire 6.I TpD waste generated daily in Budgam is being processedat Pallar,S TpD MRF for dry/recyciabre waste is op.rrtiorral, r6t'o,rposr-ing pits of 3 TpD capacity are functional. There is noarccumulation of dairy waste of 3TpD in existing g0o MT of legacy waste.

Chadoora

(irlvcrlrmcnt of .Iammu and Knshmir
llousilrg :rntl Urban l)cvcklpment Department

()l'l'ict. ol' Nlissiorr l)ircclor, SltM-ll, 2.0

l'lic Chairnlarl,
.lammu & Kashmir Pollution Control Committee (JKpCC)
. Jar:rntu.

subject: submission of updated status Report for compliaace in
NGT Case No. 241 l2O2l

Sir'.
In continuation to the ongoing compliance requirements related to NGT
case No. 241 ,2021 whose Date of Hearing was on 2s.og.2o2s, the Iatest
SrrlruS report of Municipal committee Budgam, Municipal committee
t'hadoora atrd Sritragar Mr-rnicipal Corporation is submitted herewith for
r our kind ir:lbnnation.

Budgam

o. Patawaw Village Dumpsite
r ULB Budgerm does not have an1, dumpsite at patawaw village

location.Historically, no waste has been disposed at this site by
the ULB-

b. Mamath ViIIage Dumpsite
. Dumping of Municipal solid waste at this location has beendiscontinued 3 years ago. The legacy waste has been collected andtransported to Mtrnicipal committee Tral for Bioremediation andrhe site is bei,g redeveloped as a public park at a cost of 132.92Iakh in near future.
r No leachate discharge is observed at present and proper layering

and compaction of the recraimed site has been carried out.
c. Boundary wall DpR has been requested from pwD (R&B).Additionally,DPII am.unting ro <2.s2 iacs for biofencing has been accorded
Admrnistr-ati ve Approvml.

d. MSW Procecslngqv
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All $'aste $enerated daily at Chadoora lr being proccmed at thc
existing SWM facility, which has edequate capacity,

lr. DPR f<rr chnin"rirrk fencirrg nf the proceering ,it; har bcen preparedand ft:rrt,nrdetl firr Icrrrlering.
' Sotlrt't' sctlrt'grtliotl is lrcitrg promolerl lh16trgh IEC activities anrJ forllrt' opt't"llllott ol'('()nll)osl ;rits anrl MRli scicntifi<:ally, outrourcing to

1'rrrvale aBCn(-\, is bcirrg dtlne

Srlnegar

a. kachate Management
A 300 ItLD lcachatc tt'catmetrt pond is under construction tar
tt'eatntent b-t' Bio enzvmatic rnethod.

b. MRF Operatione
The MRF facility has been made operational and tendering for O&M
bl' privatc plavers through Srinagar Municipal Corporation has becrr
irritiatc"d.

c. Legacy Waste processing
Work on Bioremediation of 11
commenced at tl:e site.

lakh tonnes of legaq waste has

il: - \BlLe'*)"/r.lr_ >luw-ta
Jtr'- o1- ti--r-oJi- ' .Devansh Yadav(IAS)

Mission Director
Swachh Bharat Mission(U)-2.0

J&K

Cop-v to the:-

l.Crimmissioner/Secretary to Govt.H&UDD,Civil Sectt,J&K fior favour of inf.
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